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[THE VICE-CHAIRMAN  (SHRI M.     P. 
BHAROAVA)   in the Chair.] 

THE     ARMED     FORCES     (SPECIAL 
POWERS)   CONTINUANCE BILL,   1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI    SURENDRA    PAL    SINGH) : 
Madam, I beg to move : 

"That the Bill to continue the Armed 
Forces (Special Powers) Regulation, 1958. 
for a further period be taken into 
consideration." 

The Bill seeks to continue tlie Armed 
Forces (Special Powers) Regulation, 1958, in 
the territory of Nagaland for a further period 
of three years. The Regulation is only an 
enabling one and empowers the Governor of 
Nagaland to declare the whole or any part of 
Nagaland as a disturbed area if, in his opinion, 
disturbed or dangerous conditions prevailing 
in the area necessitate the use of Armed 
Forces in aid of Civil power. It is only when 
such a declaration is made by the Governor in 
the official gazette that the substantive 
provisions of the Regulation come into force. 

The Regulation confers special powers on 
Commissioned Officers. Warrant Officers and 
Non-Commissioned Officers not below the 
rank of Havildar, of the Armed Forces, to 
enable them to aid effectively the Civil power 
in the disturbed areas of Nagaland. 

The Regulation was initially in force for a 
period of one year in Kohima and 
Mokokchung districts of the then Naga Hllls-
Tuensang Area. It was extended from time to 
time having regard to the circumstances 
prevailing in those areas. After the formation 
of the State of Nagaland on the 1st December, 
1963 the Regulation was continued by 
Parliamentary Legislation. In 1966, while 
extending the duration of the Regulation for 
another year, it was made applicable also to 
Tuensang District of Nagaland, thus covering 
the entire State. The Regulation will cease to 
have effect on the 5th April, 1969. The object 
of the Bill is to continue the Regulation in the 
entire State of Nagaland for a further period of 
three years from the 5th April, 1969 to the   
4th 

April.   J 972. as the stage for    dispensing 
with it has not yet been reached. 

On this occasion the extension is sought for 
three yeaTs as the unusual situation obtaining 
in Nagaland specially the collusion of the 
Underground whh China and Pakistan, can 
bring about circumstances which might 
require Ihe exercise of the extraordinary 
powers conferred by the Regulation on the 
Armed Forces, on a Ion!: term basis io deal 
with the unlawful activities of the 
Underground. 

A heartening feature of the situation in 
Nagaland has been the overwhelming support 
won by the ruling Naga Nationalist 
Organisation at the polls. This parrs' supports 
the Agreement reached with the Naga leaders 
in 1960 which brought the State of Nagaland 
into being and rejects the demands and the 
methods of the Underground. In giving their 
votes to this party, the people have rejected 
the violent creed of the Underground and have 
reiterated their faith in the lawfully 
constituted Government of Nagaland. The 
Government of India will do everything in 
their power to land weight to the Government 
of Nagaland in their effort to restore peaceful 
conditions in Nagaland. The proposed Rill is a 
measure in that direction. 

Sir. I move that the Bill be taken into 
consideration. 

The question was proposed. 
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THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : The House stands adjourned 
till 11.00 A.M. tomorrow. 

The House then adjourned at three 
minutes part five of the clock till 
eleven of the clock on Thursday, the 
27th February, 1969. 

L9RS/69-GIPF. 


